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The following Act of the Taxml Nadu Leg'lslatlve Assembly reeelved the
assent of the Clovernor ofi the 12th June 1992 and 18} hereby pubhs.hed for
"eneral information :—

ACT No. 24 OF 1992.

An Act to consolidate and to provide for the levy and collection of tax on
professions, trades, callings and employments in this State.

WIIEREAS it iy expedient to provide for the levy and collection of a tax on
professions trades, callings and employments ;

BE it enacted by the Legislative Assembly of the State of Tamil Nadw in the
Forty-third Year of the Republic of India as follows :~— ‘

1. (1) This Act may be called the Tamil Nadu Tax on Professions, Trades,
Callings and Employments Act, 1992.

(2) It extends to the whole of the State of Tamil Nadu.

1992,

2. In; this Act,”uniess the context otherwise requires,—

(1) “ employer ” in relation to an employee earning. any salary on a
regular basis under him means, the person or the officer who is responsible
for disbursement of such salary and includes the head of the office or any
establishment as well as the manager or agent of the employer ; ,

(2) “employee ¥ means & person employed on salary and includes,—

(a) a Government servant receiving pay from the revenues of the
Central Government o. °»y State Government ;

(b) a person in the service of a body, whether incorporated or not,
which is owned or controlled by the Central Government or any State Govern-
ment, where such body operates within the jurisdiction of a loeal authority
even though ity headquarters may be outside that local a.uthorlty and.

(¢) a person engaged in any employment by an employer, not covered
by sub-clauses (a) and (b);

(8) “executive authority ” means the Commissioner or other func-
tionary of the.local authority-eoncerned, who is vested with the general exe-
cutive power under the Madras City Mumclpal Corporation, Aect, 1919, the
Madurai City Munlclpal Corporation Acp, 1971, the Coimbatore Clty Mum-
cipal Corporation Act, 1981 or under any law for the time being in force,
constituting any other Municipal Corporation, >r wunder the Tamil Nadu
District Municipalities Act, 1920, or the Tamil Nadii Panchayats Act, 1958,
the Mettur Township Act, 1940, the Courtallam Township Act, 1954, or the
Bhavanisagar Township Act, 1954 and includes any functionary who is
vested with the general executive powers of a to“nshlp constituted under
the Td)’\llé Nadu District Municipalities Act,,1920 or the Tamil Nadu Panchayats
Act, 195

mil Nadu Act -

IV-2 Ex. (335)—2a

(3) It shall be deemed to have come into force on the 1st day of Aprily/
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Levy of Tax.

(4) “local authority ” means— ;

(¢) the Municipal Corporations of Madras, Madurai), Coimbatore or
any other Municipal Corporation constituted under any law for the time

" being in foree;

(b) a municipal council constituted under the Tamil Nadu Distriet
Municipalities Act, 1920 ; or

() a panchayat constituted under the Tamil Nadu Panchayats
Act, 1968 ; or A

- (d) a township committee constituted under the Tamil Nadu Dis-
trict Municipalities Act, 1920 or the Mettun Township Act, 1940 or the
Courtallam Township Act, 1954 or the Bhavani Sagar Township Act, 1954 or
the Tamil Nadu Panchayats Act, 1958 ;

(5) “mon:ch ” means a calendar month ;

(6) “ person ” means any person who is engaged getively or otherwise
in any profession, trade, calling or employment in the State of Tamil Nadu
and includes a Hindw undivided family, firm, company, corporation or other

| corporate body, any society, club or association, so engaged but does not
include any perspn employed an a casual basis;

(7) “salary ” includes pay or wage, dearness allowance and gll other
remuneration received by any person on regular basis, whether payable in
cash or in kind, and also includes perquisites and profits in lieu of salary as
defined ip secti(‘m 17 of the Income-tax Act, 1961 but does not include bonus
in any form or gratuity ; '

(8) “ Schedule ” means the Schedule appended to thix Act ;

(9) “ tax” means the tax on profession, trade, calling and employ-
ment levied under this Aect; '

{(10) “ year' means the financial year,

8. (1) There shall be levied and collected by every local authority a
tax on profession, trade, calling and employment.

(2) Every compan;' which ‘transacts business within the limits of any
lpcal authorisy for not less than smty days in the aggregate in any half year
and every person, who in any half year— '

. (a) is engaged actively or otherwise in any profession, trade, calling
or employment— : ' A S

(i) within the hnuts of a local authority for not lesy than sixty
days in the aggregate ; orf o l

o (ii) outside the limits of such local authority but pesides within
the limits of such local authority for not less than gixty days in the aggregate,
pz 4 (it}
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(b) resides within the limits of a local authority for not less than

sixty days ip the aggregate and is in receipt of any income from investments,

. shall pay a half-yearly ‘tax levied at such rates as determined in
| accordance with, such procedure as may be prescribed, by the local authority
which enall not be less than the minimum and n~% more than the maximum

N~ ‘ specified in the Schedule. .

vV o 3
mil .. 4 (3) A person shall be chargeable wunder the class appropriate to his
XXV 4 aggregate income from all the sources specified i sub-section (2) as being
liable to the tax :

! Provided that, entry 21 in the Schedule shall apply only to such classes
il Neal ol persons as may be specified by the State Government by mnotification from
" of 198 time to time.
y’u'j Nadd 15 - .
?111'1 0;#1' 2 (4) Where a company or person proves that it or he has paid :he sum
Viof il due on account of the tax levied under this Act or under any other Tawil Nadu
nil Nagle Act or any tax of] the nature of a profession tax imposed under the Cunton-
XV of @ Centrar Act ments Act, 1924, for the same half year to any local authority or cantonment

‘;&5’ 3 I of 1924. authority in the State of Tamil Nadu, such company or person shall not be

ilable, by reason merely of change of place of business, exercise of profession,
trade, calling or employment, or residence, to pay the tax to any other local
authority or cantonment authority more than the difference hetween such
smn and the amount to which it or he is otherwise liable for the tax for the
half year uuder this Act.

{5) Nothing contained in this section shall be deemed to render .a person
who resides within the limits of any local authority or cantonment -4nd
exercises his professiom, trade, calling or employment or transacts business
within the limits of any other local authority or authorities or cantonment,
liable to tax for more than the higher of the amounts of the tax leviable by
any one of the local authorities or cantonment, In such a case, the State
Government shall apportion the tax between the local authorities including
cantonments in such manner as they may deem fiy and the decision. of: the State

.ral Ag 1 Government shall be final = . L]

Provided th:l where one of the local authorities concerned is the _port
authorit” of a major port or a cantonment authority, the decision of the, State
Government shall be subject to the conmcurrence of the Central Govermment. -

(6) The tax leviable from a ﬁrm, association or joint Hindu family
may be levied on any adult member of the firm, association or family.

(7) (a) If a cu..,.any or person employs a servant or agent to repre
sent; it or him for the purpose of transacting business within the limits of a
loeal authority, such company or person shall be deemed to transact business

in such local authority and such servant on agent shall be liable for the tax,
in respeet of the business of such company or person, whether or not such
servant or agent has power to make ‘binding contract on behaif of such com-
pany or person.

(b) Whero one company or person is the agent of another company cor
erwn and iramsscts husiness within the Ymits 4f the sme local amthority,
Shp firTor NDDOET [T DOORE S0 ova e IafiE xTemRT o dme X owm ke

st Smeoms 8 Tams o ThE prTmeme.

4 The tax payable by any person ¢arning a ssiary shall be dedurted by m el ¥
his cmployer from the salary payable to such person, before such sa.;ary ) 1S lym Enxfon
paid to him and such employer shall, irrespective of whetner such deduction empmyegs.

has been made or not, when the salary is paid to such persom, be liable to pay
‘zx on bedalf of sach person 3 , . o o
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Provided that, if the employer is an oﬁ}cer of _t:he Stai‘c.—: or Cgrgtl'a?l
(overnment, the State Government mayy notwithstanding zmythmg contained
in this Act, prescribe the manner in which such employer shall discharge the
said liability : : ' .

' Provided further that, where any person earning a salazy 2§ also
covered by one or more entries other than entry 1 in the Schedule and, the rate
of tax under apy such other entry is more than the rate of tax under entry 1
of the Schedule, or ig simultaneously in the employment of more ;hafl one
employer and such person furnishes to his employer or cmployers a certificate
in the preseribed form declaring, inter alia, that he shall get enrolled ;mdeﬁ
stb-section (2) of section 5 and pay the tax himself, the; employer or employers
of such person shall not deduct the tax from the salary payable to
such person and such employer or employers Shall not be liable to pay tax on

Lehalf of such petrson.

5. (1) Every employer (not being an officer of the State or Central
(;overnment) liable to pay tax under section 4 or uander sub-section (5) of
section 11, shall obtain a certificate of registration from the executive autho-
rity in the prescribed manner.

(2) Every person liable to pay tax other than a person earning salary
in respect of whom the tax is payable by hiy employer, shall obtain a certifi-
cate of enrolment from the executive afutherity in the prescribed manner.

(3) Notwithstanding anything contained in this seetion and in scetion
4, where a person iz a citizen of India and is in the employments of any diplo-
matic or consular office or in the office of the trade commisvioner of any foreign
eountry situated within the limits of any local authority, such person shall
obtain a certificate of envolment under sub-section (2) and pay the tax him-

self,

(4) Every employer or person required to obtain a cettifizate of regis-
tration under sub-section (1) or a certificate of enrolmenl under sub-section
(2), shall, within thirty days from the date of commencement of this Act_or,
if he was not engaged in any profession, trade, calling or employment on that
date, within thirty days from the date of commencement of his profession,
trade, calling or employment and, in respect of a person referred to in sub-
section (2), who becomes liable to pay tax at a rate higher or luwer than the
one specified in his certificate of enrolment within thirty days of his hecoming
liable to pay higher or lower tax, apply to the executive wunthority for a certifi-
caie of registration or enrolment, or a revised certificate of rvegistration or
enrolment, as the case may be, in the prescribed form and the executive
authority shall, after making such inquiry as he may deem fit within; thirty
days of the receipt of the application (which period in the first year of the
commencement of this Act may be extended to minety days), if the applica-
tion is in order, grant him such certificate :

- Provided that, where on account of revision of mate ol tax, the person

lisble to pay tax is required to pay tax at a rate high=r or lower than the one

mentioned in the certificate of enrolment. the rate of tax mentioned in  such

- certificate shall be deemed to have been revised accordingly on the date of

such revigion of rate of tax as aforesaid ; and pending such, persen applying
for a revised certificate of enrolment and grant of such certificate. to him,

2 such person shall, notwithstanding anything contained in this Act, be liable to
" pay tax at such revised rae.

(5) The executive authority shall specify, in every certificate of earol-

: ment,‘ the amount of tax payable by the holder of the certificate according  to
- the bchedplc and the da];q before which it shall be paid and such certifieate
shall, subject to the provisions of the proviso to sub-section (4), be decmed to

be a notice of den and for the purpose of section 10.

.‘(6) Where an employer or a person liable to registration or enrolment
has yvuful!y failed to apply for such registration or enrolment within the
required time, the executive authority may, after giving him @ veasonable
opportunity off heing hearc, impose & penalty not exceeding rupees one
hundred for each day of delay in case of an employer and not  execeding
rupees twenty, for each day of delay in the case of others., : ‘

8
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(7) Where an employer or a person liable to reglsbratlon or enrolment
has given false information or suppressed any inforn ation in any appllcamon.
the executive authotity may, after giving him a reasonable opportunity of
heing heard, impose a penallty: not exceeding rupees one thousand., . |,

i

6. (1) Every cmplover registered under this Act shall file a 1<,turn to Returns
the exceutive authority, in suchl form, for such period and by such date as
.ay be prescribed, showing therein the salanea paid by him to the employees
and the amount of tax deducted by him i in respect of snch. employees

(2) Bvery such returp shall be accompanied by a treasury challan in
proof -of payment of the full amount of tax due according to the return and
a; return without such proof of payment shall not be deemed to ha.ve been .

dully filed. Doy
(3) Where an employer, without reasonable cause, has failed to file s

such return within the requirel time, the executive uuthorlty mayy, , after ,
giving him a reasonable opportunity of being heard, impose upon lm a 1
penalty not exceeding twenty five rupees for each day of delay. :

. (1) The executive authority, if satisfied that any return filed by any Assessment of
employer under sub-scetion (1) of section 6 is correct and complete, shall employer.
aecept the return.

(2) The amount of tax due from any . cmployer shall be assessed
separately for each year during which he was liatle to pay tax:

Provided that, the executive authority may, subject to such eonditions
as may be prescrlbed assess the tax due from any employer during any part-
of half year: -

i

Provided further that, where a registered employer fails to file 2
return for any part of a year, the executive authority may, if he thinks fiy,
assess the tax due from such employer separately for different parts of such
year. :

'(8) Where an employer has failed to register under sub-section (1)
of section 5 or has failed to file any return under sub-section (1) of section 6
within the time or if the return filed by him appears to the executive autho-
rity to be incorrect or incomplete, the executive authority shall, after making
such cnquiry as he considers necessary, detemine the tax due and assess the
employer to the best of his judgment and issue a notice of demand for the
tax so assessed : .

~ Provided that before assessing the tax due, the executive authority
shall give the employer a reasonable opportunity of being heard.

' '(4) The amount of tax so assessed shall be paid by the employer within
fifteen days of the 'receipt of the notice of demand from the executive
authority. ,
8. (1) The tax under this Aect, shall he pﬂld in sueh manner as may he Payment of tax
preseribed.

(2Y The amount of tax due from an ~nrolled person as specified in his
enrolment certificate shall be paid in respect of a person—

(@) who stands enrolled before the commencen.en¥ of a half year or
i® enrolled on or before the 31st March and the 830th September of a year,
before the 30th April and the 31st October of that year ;

(b) who is enrolled alfter the 31st March and the 30th Sep'rcmber of
a vear, within one month of the date of enrolment ; and

(¢) who is enrolled and the rate of tax a., which he is liable to pay
tax is revised, within one month of the date of such revision. ,

9. (1) Where, any employer, not being an officer of the State or Central Consequences of
Government, fails to pay the tax as required by or under this Act, he shell, faﬂ“m to pay
without pre]uchce to any other consequence or liability, he deemed to be 'an
assessee in: default in respeet of the tax,

i

J .
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~ 2) An cmployer deemed to be an assessce in default un : ‘
o)) shéll)be liablg to pay simple interest every month at two per cent of the
amount of the tax payable by such emplayer for the period for which the tax

remains unpaid.,

(3) Where the anunt of tax as assessed under section 7 or the amoupt
of tax as found liable under section 15, is more than the amount of tax paid
by the employer, then such employer shall be liable to pay simple interest on
the amount of difference of tax at the rate and in the manner laid (}own in

su,*o-spetion 2).

NG son -fai ‘ liable to
' 4) Where an enrolled person fails to pay the tax, he sha}l be :
pLy sil\rx(lp%e interest at the rate and in the manner laid down in sub-section

(21, '

10. Where a registered employer or an enrolled person‘. fai]s, to ma_ke
paym:nt of the tax within the required time or fiqte as specified in the notice
of demand, the executive authority may, after giving him a reasgnable oppor-
tunity of being heard, impose upon him a penalty not exceeding fifty per
cent of the amount of tax due.

11. (1) Where an cmployer liable to pay tax under section 4 dies, his
successor in office or the legal representative shall be liable to pay tax (includ-
ing any penalty and interest) due from such employer, in the like manner
and to the same extent as the deceased employer, whether such tax including
any penalty and interest has been assessed before the death of the employer
but has remained unpaid, or is assessed after the death of the employer.

Explanation—In this sub-section, the expression ¢legal representative’
shall have the same meaning as in clause (11) of section 2 of! the Code of Civil
Procedure, 1908.

(2) Where an employer liable to pay tax under section 4 is a Hindu
und.ividod family and the joint family property is partitioned amongst the
various l.n?mhers' or group of members, each memher or group of members
ghall be jointly and severally liable #o pay the tax (including any penalty and
1ntere§t) dqe from such employer up to the time of partition, whether such
tax (including any pena™y amd interest) has been assessed hefore the parti-
tion but has remained unpaid, or is assessed after the partition,

(3) Where an employer liable to pay tax under section 4, iz a firm,
and ‘the firm is dissolved, then, every person who was a partner shall jointly
and severally be liable to pay the tax (including any penalty and interest)
d_ue from the emplcver firm up to the time of dissolution, whether such tax
(}ncluding any penalty and interest) has been assessed before such dissolu-
tion but has remained unpaid, (r is assessed after the dissolution.

~ '(4) Where an employer liable to pay tax under section 4 transfers or
‘otherwise disposes of his office or establishment or activity in whole or in par¥
or effects any change in employment in consequence of which he is succeeded
in the office or establishment or activity or part thereof, by any other person,
the employer and the person succeeding the employer shall jointly and sever-
ally be lisble to pay the tax (including any penalty and interest) due from
',the gr.nplo,ve_r up to ik~ time of such transfer, disposal or change, whether such
tax (1?cludmg anv penalty and interest) hasg been assessed before suck trams-
fer, disposal or change but has remained unpaid or is assessed dfter such
iransfer, disposal or change.

5 (5) Where an employer liable to pay tax under section 4, ig succeeded
in the oiﬁc? or establishment or activity by any person in the manner specified
in sub-section '(4), the person succeeding the employer shall —

,(a). be liable to pay tax in respect of the period from the date of
such suceession ; and

__(b) within thirty days from the date of such succession, apply for
a certificate of registration, '

Central Act
V. of 1908,

1 3 Nil’.
f of 10
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¢ 3 12. All arrears of 1ax, penallty and interest payable under #hia Act shall Recovery of
X be recovered by the executive authority as an arrear of land revenue, . tax, ete

13, The exeentive a,uLhorlty, maly delegate all or any of his powers and Deiegation.
funchons to any ‘officer subordinate to him, S
Superintendence

} - 14. (1) The oxecuhve author ity and the officcr subor dmute ‘to him shall "and control,
‘ in the cxercise of the powery and performainec of the functions under this R
Act and the rules made ther cundor be sub;ect to the control and supermten

dence of— AT i '1’»}52’ W"r mny
= (a) in. the case of Mumupal Corporatlons, the Stnte Gox ernment 3
: fNadu Act ¢ b) in the case of mmnicipalities and townships constituted under
BP0 (ke Tamil Nadu District Municipalities Act, 1920 and the Mcttar, Courtallan
: and Bhavamsagar Towns}ups the Dxmctor of Mun‘cipal Adnumstmtmn
_and - : R
B Nadu Act -(¢) in the casc of pa.ncha.ya.ts and townships constituted under the.

L 4

of 1958 Tamil Nadu Panchayats Act, 1958, the Director of Rura Development,

(2) It shall be lawful for the State Government or the Director of Muni..
cipal Administration or the Director of Rural Development or an officer duly
authorised by the State Government or by thie Director of Municipal Adminis-
tration or as the case may be, by the Director Rural Development, to have
access to ajnd to cause the production and examination of books, registers,
aceounts or documents ma'ntained opr required to h: maintained hy' any local
authority for the purpose of this Act and the executive anthority shall, when- °

E 9 . ever called upon to do so, produce such books, registers, accountd or documents -
Act 3 for examination by the State Government or by the Director of Munieipal
: 3 ' Administration or by the Dlrector of Rural Dev elopment or by the authorised

1908, . &
. officer.

15. (1) (a) 1 any question arises, about the Iternretation of any entry Declsion in cute
3 in the Schedule before the commencement of assessment of an emp]oyer under  ©f disputes,
section 7, the executive authority shall make a refeience-— L

- (i) in the case of Municipal Corporations, to the State Govern-

~ment ;

Nadu Act (ii) in the case of municipalities and townships constituted under
the Tamil Nadu District Municipalities Aet, 1920 and 1hc Mettur, Courtallam

¥ of 1920.
; and Bhavanisagar Townships. to the Dn'eetor of’ Mn Aivipal Admmeh’ahon ;.
. and 4 :
i Nadu | Act -+~ (ifi) in the case of panchayats and townships constituted wnder -
PV o158, ipe Pamil Nadu Panchayats Act, 1958, to ’che Dlrector of Rural Deve]op-"

& 7 ment. : .
k (b) The decision of the State (‘nvernment the Dlrcctor of \Ifumcmq]
Administration or as the case may be, the Dlrector of Rural DeveIOpment on
such questqon shall be final.: . ’ B A
Explanafwn —F‘or the purpose of *hls sub-secmon the ‘executive autho-

rity shs m be deemed to have commenced assessinent of any cmployer ‘under
seetion 7, when the employer is served with a no‘wc noder that cvec’cmn '

(2) The decision on any question- under sub-sectlon (1) qhall not aﬂ"ect
the liability. of any person under thlq Act as respects the pemod pmor to sueh

declsxon. , ot . . S T S

(3) If any quesrblon referred to in sub’ sectlon (1) arises from any order' o R
already passed under this Act, no such qnestlon sh'lll be entertained for deci-

sion under this section. A T

16. (1) Any person or emp'lovcr aggncved by any order or declsnon of Amd- BN

_ the exccutive authority in rolatlon to the paymernt of tax (including pennlfv .

Al m1r~1‘e§t) may, within such hme ag mav he preseribed, appeal—

(a) in the case of Municipal (‘mpomhonh to the ’I‘axatlon Appeals , :

’l‘nlnmul ooncemed ‘ : o ‘ A I SRR b

(A Gorup) IV-2 Ex, (335)—3

o . i 3 Uk o e i N TS o -
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Rectification of : 17. (1). The executive authority may, suo mofo or on an application

error,

Reassessment.

AL

* the person affected a reasonable oppoxftunity of being heard.

- -subeseetion (1), ‘

d under

Ty 5 ¢ iarpalivies and townships constitutc
(h) in the case of municrpajitie 1 \ottur, Tamil Nodu

‘ ’ . v o2 . k Tl Hiow B (3] . l L‘h\."

¢ Tamil Nadu Distriet  Municipalities  Act, 1920 and L 190,
(Lilrl} 1rinl‘ilg~n‘ and Bhavanisagar townships' and otlwr townships (zonsmtutc]d' Tugil%adu }
under the Tamil Nadu Panchayalts - Act, 1958 to the Taxation Appeals yyxy of 198

~Committee concerned. - . : ‘
' (o) -in -the casc of panchayats, to .the panchayat concerned.

decision of th cation s’ i he Taxatjon
: 92) The decision of the Taxation Appeals Committee, t aff
Appeals(T)ribunal, or ag the case may- be, the panchayat shall be final and
shall not be questioned in amy court of law : - | .
" Pppovided that no such decision shall b. made except a

Fter giving

.. (3) For the purpose of sub-section ‘ .(1)‘,‘ the Ta)_:a'tion. ] Appealg .
Cowstiltce constituted under the Tamil Nadu Uistrict - Municipalities Act, Tamil Nadu M
1920 and the Taxation Appeals Tribunal constitut ‘e under the Mj‘idras ity V of 192
Municinal Corperation Act, 1919, the Madurai Civy Mt_xm(npal x,qrporatlon Tamil Nafg‘;g
Act, 1971 and the Coimbatore City Municipal Corporation Act, 1981 or IV ef 1919,

PR o her any. munieing] Temil Nadu AgR
under ‘anv law fer the time being:in foree.constituting any other -municipal {15" of l9’llxl.'

3

corroration, -and the panchaya$ constitated under }l:c'v’!‘amil Nadu Pancha- . =" adi ME
yats 1 Aet, 1958, shull be the Taxation - App-als Commiitiee, the Taxation ~oq o¢ 195 JE

Appeals Tribunals and the panchayat, r(:spectiv?ly', under. this Act -and Tamil Nadu A
accordingly, the provisions of the said Acts in so far as they relate to " XXXV of 1§

A

appeal, shall, in so far as they are not inconsistant with the provisions of
this ‘Ac¢!, apply in relation to the appeals made (o the Taxation Appeals
Committee, the Taxation Appeals Tribunal and the pa;nehayat’ referred to in

nade at- any dime within two years from the datc «f any order or’ dccision
“made or taken under this Act, rectify’ any error apparent on the face of the

record : o . 4

. Provided that no such rectification which has the effect of enhancing an

given him a reascnable opportunity of being henrd.

. assessment or any penalty, shall be 'made unless the executive authorit_y has

.or penalty, the executive authority shall refund such amount as may be duc

‘to the employer( or to the enrolled person, as the case may be. &+

. (3) Where any such rectification has the effect of cnhancing an assess-
ment or penulty, the cxceutive authority shall give the ‘employer a revised
nolice of assesgment or penalty. and thercupon the provisions of this Aet and
‘the ruleg made thereunder shall apply as if such notice had heen given in
rthe first instance. : . , .

. (4) .The power under sub-section (1) may be exercised by the execu-
tive authority even though the order of assessment, if.dny, passed in the
matter has been the subject matter of an appeal, ‘ |

~(5) The provisions of this Act relating .to appeal shall apply to an
order of rectl:fication made under this section as they apply to the order in
1espect of which :uch order of rectification has heen made.

18. Where the executive authority has reason to bélieve that an employer
has been a.sse.ssed at a lower rate, in respect of a particular . period, he n"xay
reassess within five years from the date of the order of assessment for that
particular pe1"10d aliter- making such enguiry as he may consider ne@cséary
ond after giving such employer a reasonable opportunity of being heard.

P

o0 19.(1) The executive authopify may, if - satisfied that the books of’
‘account and other documents maintai% by an employer in the normal course
< ‘his husiness are not adequate for verification of the returns filed by such
:mpvmtver under this Aet, direct the employer to maintain the hooks of account

(2) Where such rectification has the effect of reduci'ng an assessment , -

At
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19008 or other documents in so far as it relates to the tax payable under this Aey

Nadu A ‘ in such manner and within such time and thereupon the employer shall main- ‘

of 199 ain such books off account or other documents accordingly. . [P -

(2) " Where .an employer wilfully fails to maintain the books of aceount
or other documents as directed under sub-section (1), ‘the executive authe-
rity may, after giving him & reasonable opportunity of being heard, impose - - . -
a penalty not exceeding rupees twenty for each 'day of delay. A 2 . i

20. (1) Notw1thsta.nd.mg anything - contamed in any lawv or contract to Special mode

she eontrary, the executive authority maly, at any time, by notice in writing, of reeovery.

5 a copy of which s hhall be forwarded to tlie assessee at h1s last address known,
| . roquire-— :

I

(@) any person from whom any amount of money is. due, or mdy :

{adu M
1920, I beecome due, to an assessee on whom notice of demand has been s\erved under
Yadu M this Act, or . : oo , ;
190, - ' 1
ladu AJE . ' (b) any person who holds or may subsequently hold money f01 or : b
1971, % on account of such assessee, !
{adu M- to pay to the executive authority either, forthwith upon the money becoming . . ;f
‘931‘ ‘ due or being held or within the time as may be specified in the notice but not . : K
fady A f . hefore the moncy becomes due, or is held as aforesafd, so much of the money as . ' . :
of 1 9 . . J ) |
& -is suffioient to pay the amount due by the assessee in respect of the -arrears. '

of tax, penalty and interest under this Act, or the whole of the money wlwn it . -
is equal to or less than that amount. i

Egaplanation—TFor the purpose of this section, the amount due to an: - B 1
assessee or money held for or on account of un assessee by any person shall '
be calculated after deducting therefrom such claims if any, lawfully subsist- o ' 1
ing, as may have fallen due for payment by such assessee to such ‘person.

, (2) The executive authonty may, at any t1me, amend or revoke any such r
potice or extend the time for making any payment in pursuance of the notlce : w i
. N

s

|

(3) Any person making any payment in compliancc with ‘a notlce : ;
under this section shall be deemed to have made the payment under the autho- . L in
vity of the assessee, and the receipt of the executive authority shall constitute S | :
a good and sufficient dlseharge of the liability of such person to the extent’ of' [g :

the amount referred to in the receipt.

(4) Any person making any payment to the assessee, after receipt of . ]

the notice under sub-section (1) shall be personally liable to the executive j
authority to the extent of the payment made, or to the extent of the liahility if
of the assessec for the amount due under this Act, whichever is less. o ;
) }'r'

(5) Where any person io whom a notice under sub-sectlon ( 1) is sent

proves to the satisfaction of the executive authority that the sum demanded _ v

* or any, part thereof is mot due to the assessee or, that he does not hold any o 1

money for or on account of the assessee; then nothing contained in this section : B

shall be deemed to require such person to pay any such sum or part themeot
as the case may be, to the execufive authority.. .

{6y Any amount of money which a person is rcqulred to pay to - “the: e . _
executive authority or for which he is. personally liable to the executive ' ..~ e
authority under this section shall if it remams unpaid, be’ recover;able 88 ag. L :
arrear of land revenue, .- - o . o '

21. Any cxecutive. authomty or officer authorlqed by him in writing in P:gg::gfg] A o
this behalf may inspect and search any premises, where any profession, trade, wecounts and
eabiing or employment which is lisble to. tax under this Actjs carried ou. “““‘:,"W‘g{ i
«r e suspeeted o be carrisd on and may cause production and examination of - _{_mM. ik 1:;5
books, registers,. accounts or documents .relading thereto and may seizé suéh e P ‘”

. ‘iv i

bosks, vegisters, accounta or documents a3 mey be mecessary: . . ______“m.

v -’ - "
-, .y - 3
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Penaity.

Offences by
companies.

Compounding
of offences,

TRyt T

Power to enforce
attendance, etc

" 0. the 'place, a receipt describing the b

cor ;

~ ©rovided that, il the sajd authority removes frow the said  promuses
any .boak, register, account or document, he ‘shall give to the person in chatge
ook, register, account or documeit so

removed by him and retain‘the same only for so long as may bq necessary for

the purposo of examination thereof. _

" 99 The exccutive authority shall, on application, refund to a person the
-amount of tax, penalty and interest, if any, paid by such person in excess of
the amount due from him. The refund may be made cither by qash‘ payment,
'ar, at the option of the person, by deduction of such exeess f.}'o_m the amount
of tax or interest or penalty, due in respect of any other period.

23. Save as otherwise provided in seetion 10, any employer or person wio,

without sufficient cause, fails to comply with any of the provisions of this Act

or the rules made thercunder shiall, on conviction, be punished with fine not

exeeeding five thousand rupees and when the offcnce is a continuing one, with,

fine not excceding fifty rupees for each day during which the offence continues.

24: (1) Where an offence under this ‘Act has- been committed by a cowm-

‘pany, every person who at the time the offence was committed was in charge
“of and was responsible to the company for the conduct of the business of the

and shall be liable to be: proceeded against and punished accordingly :

Provided that, nothing containcd in this sub-section shall ‘render any
such person liable to any punishment,- if he proves, that the offence was
coramitted without his knowledge or that he had exercised all due diligence to
prevent the commission of such offence. o ' '

{2) Notw'thstanding anything contained in- sub-section (1), where any

" offence under; this Act hasg been committed by a company and it is proved that
the offence has been committed with the consent -or connivance of, or is attri-
butabls to any neglect on the part of, any direcior, manager, secretary or
other officer of the company, such director, manager, secretary or other officer

shall bie deemed to be guilty of that offence and shall be liable to be proceeded

against and punished accordingly.

Egzplanalion—For the purpose of this sectlon,—

(a) “company ” means any body corporate and includes a firmi or

other association of individuals; and .
7 (b) “director” in relation to a firm, means a partne‘r" in the firm.
) 25, (1) Sulzject to such _conditions as, may be preqcribed; the executive
autl_mpg}fy may 'e1ther on application or otherwise, give any person who has
f}(:imnxt:zed or 1; re;:sonably _zllxlspeoted of having committed an .ffence uader
8 Aci, an option to pay within a specified period, by wa siti
uch offince u period, by way of composition of
_ (a) where the offence consists of the failure to pay i
. ¢ ¢ pay or the evasion
of, any: tax recoverable under this Act, in addition to the tax so recoverahle,

a sum of money not exceeding one thousand rupees or double the amount of.

the tax recoverable, whichever- is greater; and
rupees (b).in other cases, a sum of money not  excecding one thousand

(2) On payment of such sum of mon v ox. i
) i ey and the tax, if any, rec
_ Im;)ﬁl_e unde_lj‘ thig Act, no. prosceution fort an offence under thi; Act gl’l’ail cox;)e(;
nstituted in respect of the same facts on which a composition has been allowed

* under this section.

" 26. All authoritics undér this Act shall. for the o '
26. /£ 5 his » for the purposes of- this .
‘have ‘the same powers as ave vested in a Civil Court undérstehi ébd(??n‘ ("f;itl

- Procedure; 1908 while trying a suit, in- respect -of enforc ne the attendance of

~and examinjng -any -per'son on oath or nati } g
A [ 9 . L d A - B k : : selli b
0 '. v ‘ i ! ; ;‘. aﬁiﬂnﬂ. ’lm 9[' Afﬁ'r i()m],e]llflq ';Lhc. ’).1'0-:

-
. - b . - .
R

[}

o i et o A e

~ company as wcll as the company, shall be deemed to be guilty of the offence .

Central. Aaf‘;‘
V of 19083

it
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" below the rank of a Civil Surgeon.

27: Save as otherwise provided in this A<t, po order passed or proceeding
waken by any authority or officer under this Act shall be called in question in
any court, in any suid or -application and no injunction shall be granted - by
any ¢ourt in respect of any action laken or to be taken by sueh authority - or
ofticer in pursuance of any power conferred by or under this Ach. . - ‘

28. No suit, prosecution or other legal proccedings shall lie against any
authority or person for anything which is in goed faith done or intended o
be done in pursuance of this Act or the rules made thereunder. )

29. (1) The State Government may, make rules to carry out thc‘purposés'
of this Act. : i '

(2) In particular and without prejudice to the generality of the fore-
going power, such rules may provide for— _
(o) all matters expressly required or allowed by this Act to  be
prescribed ; ‘ . , o i
- (b) generally regulating the procedure to be followed and the forms:
to be adapted in the proceedings under this Act ; o . ‘
(¢) the payment of fees paiyable in respect of any application or
appeal to be made, forms to be supplied, certificate to be granted and also
any applications for certified copies of  documents filed and orders made

under this Act. .
' (3) (@) All'rules made usder this Act and all orders issued “under

seetion 32, shall be published in the Tamil Nadu Government Gazette and

anless they are expressed to come into force on a particular day, shall come _

o

- into force on the ‘day on which they are so published.

(b) Al notifications issucd under this Act, shall, unless they are ex-
pressed to come into force on a partieular day, come into force on the date on
which they are published. , ' :

(4) Tivery rule made or cvery notification issued under this Act and

every order made under section 32, shall, as soon as possible, after it is made

or issued, he placed on-the table of the Legislative Assembly and if; before
the expiry of the session in which it is so placed or the next session, the
Assembly makes any modification_in any such rule or notification. or order or-
the Assembly decides that the rule or notification or order should not . be.

made or issued, the rule or notification or order shall thereafter have effect

only in such modified form or be of no effect, as the case may be, so, however, -
“that any such modification or annulment shall be without prejudice to - the

. validity of anythmg previously done under that rmle or notification or order.

- 30. Nothing contained in this Aet shaﬂ apply to— - 3
(a) the members of the armed forces of the Union serving in any part
of this State, that is to say, to whom the provisions of the Army Act, 1950, the
Air Force Act, 1950 or the Navy Act, 1957 applies; }

‘(b) physically disabled personsg with total disability, in one or both the
hands or legs, spasties, totally dumb or deafi persons or totally blind persaons :

Provided that such physical disability; shall be duly certified by 2
registered medical practitioner in the service of the State Government ° not

. 81 Save as otherwise provided in this Act, the provisions of this At in
50 faz ag thev relate to the levy and collection of profession tax, shall . have
Ao notvivtspding snything inomsident thereuith omisined in sny othes
wy for the e eing in fimee s the yooslsine sty sed Yaw puthorivioy
the tual 2 birior s bvy and okl ony St re Lo Trvisme e, calimyy
of emphpuirat il wu 3wl fom the Ads of cmrmrnem M Tv A,
xhand ereaIﬂ{ . : ) B P

. . \

Bar of iuﬂsé Co
 diction, .-

Protection -of aé-
tion taken in
good- faith.

Power to
make rules.

Exemptionn.

Act to over-
ride other Jaws.
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Y. Y . fAlculty arises in givin effect to the provisions of thls Act,
:V:JC t?’“;le“ltw' the gfate Gaglirxd;nent zmy, by an € orger pubhshed in the Tamil Nadn
~ overnment Uazette, make such provisicis not inconsistent with the provi-
" sions of this Act as appear to them to be necessary or expedient for removing
the difficulty :
Frovided that no such order shall be made after the expiry of a permd of
t\\o years from the date of commencement of this Act.

S ‘ . SCHEDULE. | -
' . (See section 3.)
o RATES OF TAX ON PROFESSIONS: TRADES, ‘CALLINGS AND
: EMPLOYMENTS -
o " Rate of tax per
Serigl number and class of persons. . halj year.
T : Mmimum. Maxtmum '
@ . ' : (2) -0
) ' C Rs.
l. Salary and wage earners, whose monthly salaries or
wages are — : :
(@ Res. 1,500 or more but less than Rs. 2 0w .. 30 48
(u) Rs.'2,000 or more but less thun vRs. 2,500 - T 48 2
§ (iii) Rs. 2,500 or more but less than Rs. 3,000 . 72 120
a } (w) Rs. 3, 000 or more but less tha.n Rs 5,000 - . - 120 240
(v) Rs. 5, 000 or more but less than Rs. 7,500 e 300 450
o) Rs. 7,500 or more but less than Rs. 10,000 .. 450 600
(vu) Rs. 10,000 or more but less than Rs. 15,000 .. 600 {900
(vm)Rs 15000andabove : e e e 900 990

-

’*" (@) Legal practitiohers mcludm sohcxtors and notaries
- where the standing i n the profession is— :

(i Less than two years .. .. - - | - 50 . 100
0 .
(% : (11) Two years or more but less than five years .. 200 500
' . (ili) Pive yearsormore .. .. .. .. .. " 750 1,250

.(8) Medical practitioners including medical consultants
(other than practitioners of Ayurvedic, . Homeopathic,
.Siddha and Unani ‘systems of medicine), dentists, -
radiologists, pathologists .and persons engaged in other
similar professions or callings of a para medical nature
where the standing in the profession is—

() Lessthantwc years .. .. - .. .. .. ° 100 750
- (ii) Two years or more but less than five years 500 1,250

(i) Fiveyearsormore .. . .. .. .. .. 750 . 1,250

(c) Practitioners of Ayurvedic, Homcopathlc, Sxddha and
Unani Systems of medicine where the -
standing in the profession is— .

.(1) Less than two years ., SR - e 50 '100l
i (i) Two years and more but less than ‘ﬁv.é. years . '. , 160 150
o (i) Flve years or more e e e - 200 300

b : : —
X - . . v - e e e A -
- A e e e e

e U .
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(d) Technical and prof‘essuonal consultants including
architects, engincers, rei' forced cemert cor crete
consultants,  plumbers, tax consultants, chartered
accountants, actuarics and management consultants, - 750 1,25¢

- (o) Chref e gents principal  agents, special = agents, . .
® insurance agents and. surveyors or loss accessors
- registered or licensed under the Insurance Act, 1938 '

~ (Central Act IV of 1938) B 1,250

() Commission agents, dalals and brokers (ott er than -
estate brokers covered by any other entry elsewhcre ' e
in this Schedule) , . e s 500 1,250

x (2) All types of contractors (0ther than buxldmg contractor .
covered by any other entry elsewhere in this Schedule) 250 1,250

(%) Diamond dressers and diamond pohshers .. .. 1,000 | 1,250

3. (@ Members of associations recognised- under the For-
ward Contracts (Regulanon) Act, 1952 (Central Act

LXX1V of 1952) . 1,000 7 1,250
(6) (i) Members of stock exchange recogmsed under the o N
Securities - Contracts (Regulation) Act, 1956 A
“(Central Act 42 of 1956) / .. .. . 1,000 | 1,250
(if) Remisiers recognised by a stock exchange e 4 500 1,250
4, Estate agents or brokers or buﬂding contractors R -1,000‘ - 1,250 " .

*5. Directors (other than those normnated by Governinent)
of companies registered under the Compames Act 1956

(Central Act 1 of 1956) .. . . 1,000 1,250
- 6. (@) Book makers and trainers licensed by any competent ‘ L -
~ race club, cwners of race horses .. . 1,000 1,250 -
®) Jockeys hcensed by the saidclub .. .. .- . 500 1,250
7 Self employed persons in the motion picture mdustry C i
as follows :—
(@) Writers, cameraman, still photographers_' e . 500 1,250

(b) Lyricists, directors, actors and actresses (excluding R
junior artists). play-back singers, recordists, editors. 1,000 1,250

(¢) Jurior artists, production managers, essistant direc-
tors, assistant cameraman, 2ssistant recordlsts, assis- - .
tant editors, musicians and dancers .. 1,000 1,23
8. Dealers registered under the Tamil Nadu General Sales - .
Tax Act, 1959 (Tamil Nadu Act 1 of 1959)such dealers _ o
whose annual gross turnover of all sales ¢y all pur- ;

chases is— , .

(i) Less-than Rs. 50,000 .. e 200 - 750

q i) Rs. 50,000 or more, but less than Rs. 1.00 lakh 7300 750.
(iii) lléih Sl .00 lakh or more, but less than Rs. 2.00 500 1,000 ‘

(iv) More then Rs. 290 lakhs ..  ,. o . ., 1,000 1250
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9. Occupiers of faetones as defined in the Factories Act,

1948 (Central Act LXIII of 1948), who are not dealers: -

- covered by entry 8 . . e

10. Employer of establishment as deﬁned in the Tamil Nady
. Shops and ‘Establishments Act, 1947 (Tamil Nadu Act
XXXVI of 1947) who are not. dealers covered by entry 8,
- such employers of estabhshments-

: “(1) Where there are no employees
_(if) Where not exceeding five are‘employed

(nl) Where more than five but not more than ten empio-
yees are employed .. .. .. .

(w) Where more than ten employees are employ od
H :

11, |(1) Conductors of video parlours

J.(ii) Conductors of video cassette libraries

12, :Owners or lessees of oil pumps and service stations
13. Licensed forexgn quuor veridors and emp]oyers of resi-
_dential hotels and theatres as defined in the Tamil Nadu
- Shops and Estabhshrne“ts Act, 1947 (Tamll Nadu Act
XXXVI of 1947)
14. Holders of permits for transport vehicles gramed under
the Motor Venicles Act, 1988 (Central Act 59 of 198%)
which are used or adapted to be used for hire or
* reward where any such person holds permit or permits:
~for any— .

Van, matador or cab—

Upto 2 vehicles

.More than'2 vehicles
Car or Taxi
Upto 2 vehicles
More ehan two
3 wheeler (passenger or goods vehiclesj—ﬂ
» _Upto vehlcles ' A '
More than 3 vehlcles ..
‘Lorry, tr_uek or bus

15, Money-lenders licensed under the Tamil Nadu Money-
lenders Act, 1957 (Tamil Nadu Act XXVI of 1957)

6.1 ndxvxdua.ls or institutions conductmg chit funds wuvnder
. .section 13 of the Tamil Nadu Chit Funds Act, 1961
(Tamil Nadu Act 24 of 1961) D e

@
500
50

100

250
1,000

500

100

1,000 .

1,000

250
.o
500
- 100
200

50
100
1,000

1,000

.iooo

(3

RS.

1,250

200
750

1,250
1,250

1,250

500

1,250

1,250

750

1,250

500-
750

300
500
1,250

1,250

1,250
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17. Co-operative. societies registered or deemed to bcreglstcmd
under the Tamil Nadu Co-operative Societies Act, 1983
(Tamil Nadu Act 30 of 1983) and eagaged in any pro-
fession, trade or calling:—

(i) State level socicties and their branches .. -1,000 1,250
, (i) Co-operative sugar factories and spinning mills - 1,000 1,250
2 (i) District level societies ard their branches e 1,000. - 1,250
| () Urban banks e e e 100 12%
[ (v} Oiher co-operative societies but not of State or - -
district level . . . . 250 150
48, Banking companies as defined in the Banking Reeulation
¥ Act, 1949 (Central Act X of 1949) —
3 (i) Scheduled banks and their branches cel e 1,000 1,250
(ii) Other banks and their branches .. .. .. 1,000 1,250
19. Companies  registered. under the Companies Act,
1956 (Central Act 1 of 1956) and engaged in any pro— . _
fession, trade or calling 1,000 1,250
20, Bach pariner of a firm registered under the Indian
Partnership Act, 1932 (Central Act IX of 1932) and ; .
engaged in any, profession, trade or calling T 1,000 1,250
4 21. Persons, other than those mentioned in any of the pre.-
i ceding entries, who are engaged in any profession, ~ !
; trade, calling or employment and in respect of whom a . . i
notification is issued under the proviso to section 3 (3). 250 1,250 |

Notwithstanding anythmg contained in this Schedule
where a person is covered by more than One entry in this
‘Schedule the highest rate of tax specified under anyone of
.thowe entries shall be applicable in his case.

/

I i (By order of the Governor)

o . | ; MD. ISMAIL,
S Secretary to Government, Law Department.

x Groap} IV-2 Ex.(335)—4 N >
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N»adu_l.zgislz}t’i\;,ex‘ A,ssexﬁbly. rece_f\‘ic.gl they -égs,cnt:ot_'

""" The sollowing Act of the Tamil cived €
r general informations—

" the Governor on the 3rd March 1994 apd is hereby published fo
L ~ ACTNG.'9' OF 1994.
X ON PROFESSIONS, TRADES,

ARACGT TO AMEND THE: TAMIL NADU TA
T CALLINGS AND.EMBLOYMENTS ACL; 1992, ™

B, it.enactad. by the Legistative -Assombly. of the State] of ,TamjLNrdu in the Porty-
fourth, Year of the.Republic-of India as follows :— L

| .
1. (1) This Act may, be called the Tamil Nedu Tax on, Professions, Tiades, Short} title and
\ g@&ljings“and; Employrients (Aﬁ{qﬁdrq#ht;’qﬁd*ﬁp@qiaﬁ1‘Prpvi‘s‘ivo'g);;ﬁ,étj‘,-,)2‘9“.'j‘ . commencement,,

v

zyfdf Afb.r,itl'-i 9

992.

. (2).‘It‘srha11 ,pe;qg{e@ga_ to haye come lip'co,‘f_quc_e on ~t,h‘é»1'sxf.;df;ix

he Tan , Trades, Callings and Amendment . of
Act, 1992 ‘(hereinsiter teferred to  as the - grincipal " Act), in section 5, ..
sub-section (6), for the expression “ g penalty not exceeding fupees éne hundred

for eachday of delayin the cese of an employer 2nd not exceeding rupees twenty for
- dachday:of delayin the dise of otheis™ 'the. expression™® ‘Befalty not'eéxceeding
4 rupeedtwenty for e2 ohday of delzyinthe cose of-dn employer dnd not- exdédding
rupees five for ezchday of delay in the case of others * sha

. . 2. In section 5 of the Tamil Nady Tax on_Professions,
~ Employments ° '

11 be subst.itpted.

.. .3..In section 6 of the pringipal - Act, in sub-scetion (3), for the. expression * not Amendment ol
exceeding twenty-five rupees ~, the _expression *“ not exceeding ten rupees » shall be scction 6.
substituted. o

‘4. 1nacelion 19 of the principal Act, in sub-scction (1), for the expressicn * The Amendment of
excuutive 2uthoriiy”, the expression “The executive authority other than the Commis-  section 19.
sioner of a municipal corporation with prior approvel of the auiHority refetred to
in.,sectinn 21, and the Commissioner of 2 Lnuni,c_ipa_l cerporstion” shellbe substituted.

Substittion et
section 21.-

5. Por seation 21 of the principal Act,the following section shell be substituied,

namely .—

¢ 21. Production and inspection of accounts and documents and search of prenises.—--

(4): The Commissionor of & mupicipe 1 corporation, or :

(b) any oxecutive suthority other fhen' 5 Commissioner of a municipz1corpo-
ration, with the priot approval of ,— S

o (i) in the.ca g/o...p{i g‘npni,qipa)itiqsca,nd, townships, constituted vader theTamil:
ydu §.  Nedu District Municipa litjes Act . 1920and the Mot r, Covriallam and Bhavanisagar
1920, Townships, the Director of Municipal Acministizticn; and

| Nodu Act (i) in the case of panchayrts and townships, censtittted under the Te mil
“of 1958, )Nadu . Panchi yats Act, 1952, the Collector of the District concerncd,

e
. Jmay ipspect and searchauy "mswiébi%gvhsz;s;&nx;vl",@iessiprs,t@,de,..c,a:l!in o1 emplov
““ment whichisliableto tax under'ihis Actis'arried on oris suspected t¢ becrried on.

#V-2 Ex, (118)—2

e




24 ._TAMI,L. NADU GOVERNMENT GAZETTE EXT,RAD_* .RDIN,‘ARY ;

and ma ¥ cause production anc examination of booxs,rcgnsters,accoums ordocumentt

rﬁlaungthereto and may scize such books re grsters accounts or documentsas ma v I-
necessary : -

Provided that, if the said authority removes from the said premises any book,
reglster account or document, he shall give to the person in charge of the place, a
receipt desoribing the book, register, account o1 document so removed by him and
retain the same only for so-long as may be - necessary for the purpose of examination -
thereof and inany czse for a period not excecding thiity days or such further period
not exceeding sixty days as may be prescribed :

.Provided further that in the cese of a municipal corporetion, the powers under .
this section may also be exercisec byany officer other than the Commissioner of 8
municipal corporation, with the prior approval of the Commissioner concerned :

Provided also that no residential accommodanon (not bemg a place of busmcss
cum-residence) shall be entered into and searched except on the cuthority of a cearoh i
werrant issued by @ Magistrate having jurisdiction over the area, #nd all searches Central Act §!
under this section she Il, so fer as may be, be made in accordance’ with the provisions 2 of 1974, &
of the Code of Criminal Procedure, 1973.” 1

Amendment ot 6. In section 30 of the principal Act, aftcr cle use (a), the followmg clausn shall
<ection 300 be mserted namely :—

“{ag) tho m>mbrs s of the Can' 121 Reservc Police Force to whom the Centrol Central Act §
Revcrve Pohoc Forcc Act, 1949 applies and servmg in any pa:t of. thls State ; ’ LXVI ot 1949.1:

Amer,dment of 7. Inthe Schedul..v to the principal Act,—
Schedule.

(1) for serial number 1 and the entries relating theréto, thc followmg serlal
number and .entries shell be substituted, namely :—

1. Salsry and wage earners, whose mont hly sa laries Or weges are—

y , R Rs. Rs. :
' (1) Rs. l:,:S(,).O or m'oi'e,"'but Ies_élihén Rs. 2,000 24 42 g
.‘, ii)‘ Rs. 2:000 or more, but lesstiwri Rs 2,500 S :60 g
(iii) Rs. 2,500 or morc, bul less thz:q Rs. 3,000 ’ ‘ 60 o 108
(iv) Rs. 3,000 or morc, but loss than Rs, 5,000 cs 240
(v) Rs. 5000 or more, bMt Iesstlrn Rs 7, 500 o __300 450 ‘
'(v1) Rs 7 500 or more, but les< than Rs: 10 000 - 450 600
‘ (vii) Rs. 10, 000 o1 more, but lessthan R.. ]5 000 L 600 900
fviii) Rs 15,000 and above T I :900" i"”’;99 R
(2) after serial number 1 and the entries relating thereto, as so amended the
followmg serlal number and the entrles shaIl bc mserted namely -, -‘ P

. .
e ns— T

WA M\m\mwxmmm\nu\hho&mmmmmmofmme
n\)'m mvcstmem R

RS Rs. T
(z) Rs 20 000 or ‘more;- but Iess‘than Rs 24000

a2
60
(iii) Rs. 30,000 or more. but less than Rs. 36,000 ce 1 s 60 2108

(u) Rs 24, 000 or more, but less tha.n Rs 30 000

V) RY AR o waove, dat s thaa R mmo\ 108 b ]




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY . .

' (v)v Rs. 60,000 or more, but less than Rs. 90,000 .77 300 450

RS. -

+++(vi) 'Rs. 90,000 or more, but less than Rs. 1,20,000 - 450 600

. (vii) Rs. 1,20,000 or more, but less than Rs. 1,80,000 .. ~ 600 . 900

© (viii) Rs. 1,80,000 and above e e .. 900 9907

(3) in serial numbe} 2, for items (a), (b), (c), (d) and (e) and the entries relating
thereto, the following items and entries shall, respectively, be substituted, namely.—

“(a) Legal practitioners including solicitors and notaries whose standing in

the profession is—

(1) Less than two-years - % : ‘ LT e e “.'30,':

90

(ii) Two years or more, but less than five years .. - 90 300

sk

(ifi) Five years or more, but less than ten years E A '300 . 600

Sy

(iv) "Cen years or more : .. .. , 500

(b) Medical practitioners including medical consultants (oﬁ;a; NTET] ;pr‘actitioqers
of Ayurvedic, Homeopathic, Siddha and Unani systems of medicine), dentists,
radiologists, pathologists and persons engaged in other similar professions

or callings of a paramedical nature whose standing in the profession is—.

(i) Lgsglg'han two years e e e 90

| . ':(ii) Two years or more, but less than five years .. ... . 270.
(iif) Fi.\"e_ years or more, but less than ten years .. ... - 540,

' yea .. 660.

(iv) Ten years or more

270
540
660
960

(¢) Practitioners of Ayurvedic, Homeopathic. Siddha and Unani Systems of

medicine whose standing in the profession is—

m.4(i) Less than two years T I 90
(ii) qu years or more, but less than five years .. .90. 120
hll) deeYeare OF MO + 1 F 7 o o £ e I et 1207 © 240

.~ (d) Technical and professional consultants including architects, engineers,
reinforced cement ‘concrete consultants, tax consultants® chartered accountants,

‘actuaries and management consultants whose standing in the profession is— -
. . e R

T (i)_Le;s;'.'; than two years L T
(i7) TWO years or mOI’(‘?;.{)d.f less tﬁan‘ five Year% | v 240,

(iii) Ffve years or more, but less than t'enk years‘/: _:_wj | . A 480

) (IV)Ten years or mére . S N ‘ . . , ,)20 :

240
480
720

1,020

(e). Chief agents, principal agents, special agents, insurance agents,.surveyors or

loss assessors registered or licenced under the Insurance Act, 1938 (Central
1V of 1938) and whose standing in the profession.is— . . ..« . .

i) Less than two yeurs e T 1o

B0 L e, 240

. (i) Two years or mare, but less than five yea

_(iil) Five years or mare, but less than, ten.vears. . Cpeemoe o A80.

S
o

vy Ten years or more L.

Act

240

480
- 720

0 L0207
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. (4) 1or serial number 5 and the entries relating thereto, the following serial
caumber gpd the entries shal}be substituted, . namely :— . Pe e

s (S} DPirectors (’otllcri,than those nomijnated, by -Ggovernment) of - companies
registered under the Companies Act, 1956 (Central Act 1 of 1956) and who are—
' O 240 480

u) isart time Diréctdrs
’ 960 1,020”

(iii,"Whole time Directors
*"'.(3),in sexial number 7, against item (c), in the eniries in calumns (2) and (3), for.
the figures ““ 1000 " and * 1250 ", the figures 300 ™ and “ 720 ” shall, respectively,
be subsiituged ;... - - o B

.+ (6) for serial number 8 and the entries relating fh~reto,, lih_e‘._fqll'q_wi_.ng( serial
number and the entries shall be substituted, namely :— _

.. “8. Dealers registered under. the, Tamil Nadu, Gengral Sales. Tax Act. 1959
amil Nadiv Act 1 of 1959) and whose annual gross turnover of all sales or ~ all

purghases S t—
(), Less.than Rs. 1,00,000.. L e 60090
(@R, 100,000 or ore, but Jes than Rs. 20000 .. - 90 .10
(iii) RS, 2,00,000 or more, but less than Rs, 3,00,000 .. 120~ 240

(iv) Rs. 3,00,000 or more, but less than Rs. 5,00,000 .. 240 300

(") Rs. 5,00,000 or more, bui less than Rs. 7,50,000 .. 300 360

(Vi) Rs. 7.50,000 or more, but less than Rs. 10,00000  .360 600

(vii) Rs. 10,00,000 or mor2, but less thas Rs. 15,00,000 { - 600 720
(viii) Re. 15,00,000 or more, but less than.Rs. 20,00,000 720 840 r
(i) Rs. 20,00,000 or more — . .. 840 1,020
(7)‘ in serial number 14, tor the ontry “Lorry. truck or bus” in solumn (1) and i
-+the enfgies relating thereto in ¢olumns (2) and (3), the.  following entties shall, 3
rospectively, be substituted, namely :— _ ;

¢ Lorry, .truck or bus,—

(i) one vehiclo .30 430
(il) mote than ane  vehicls and upto three vehicles . 430 720
(iii) moere than three vehiclas . .. R 720 1,020,

(8) 1oz serial number 20 and the entiies relating thereto, the following serial
~number and the entries shall be substituted, namely:— o

“20.:A- pattnarship firmongaged in any proféssion, trads o1 calting. 840, 960"

(9) aftor serial numbe: 20 and-the entrias rclating.thcl gto. tho tolldw'i.rig serial |
~humber and the entrie: shall be inserted, namely:—

“20 A. Pawn Brokers lioenced under the Tamil Nadu Pawn.

- Brokets Act, 1943 (Tamil Nadu Act XX111 of 1943)" =~ 840  1,020";

€16)"in the entties i column (3), for the figures “1250” whetsver they oecur,
. the figures “1 020" shall be substituted ‘ , ‘
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.~ 8. Notwithstanding anything contained in sub-sections (6) and (7) ot section 5 or Penalty undez

. sub-seotion (3) of seation 6 or section 10 or section 23 of the principal Act, no penalty principal Act
~shall be levied by the exeoutive authority for the petiod commencing on and from  not to be levied
.the Ist April 1992 and ending with the date of publication ot the Tami! Nadu Tax  in oertain cases. .
‘on Professions, Trades, Callings and Employments (Amendment and Special Provi-
- sion) Act, 1994 (hereafter referred to as the said Act) in the Tamil Nadu Government
Qazette, on any person in tespect of whom the tax has been reduced under the
principal Act, as amended by the said Agt, if the tax payable by such petson under
+ the principal Act as amended by the said Act for the said petiod has been duly paid
“within such time as may be notified by the State Government in this behalf.

(By Order of the Governor)

. | M. MUNIRAMAN,
; , ‘ . Secretaty to (Government,
Law Department.
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ADTRAT

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor op the 5th July 1995 and is hereby published for general information :—

ACT No. 12 OF 1995.
i

An Act further to amend the Tamil N.ly Tax on Professions, Trades, Callmgs end

Employinents Act, 1992. '
Be it cnacted by the’ Legislative Assembly of the State of Tamil Nada m ‘qe
Forty-sixth Year of the Republic of India as follows :— T ?

B W

Short title and

*  commencemen.

v
ed
‘.v
H
i

1. (1) This Act may be called the Tamil Nadu Tax on Professions, Trd
Callings and Employments (Amcndment) Act, 1995,

(2) Section 3 shall be deemed to have come into force onthe 1st da)%”if
April 1994 and the other provisions of this Act shall come into force at once,

2. After section 28 of the Tamil Nadu Tax on Professmns, Trades, Callings Tnsestion of new
and Employments Act, 1992 (hercinafter referred to as the principal -Act), section 23'A- R
the following section shall be inserted, namely :— . , k

vy “28-AwPower. 1o amend Schedule.—(1) The State Government may, by notifi-
cation, alter, amend or add to the Schedule or omit any of the entnes speclﬁed

_‘m the Schedule. .

»
‘La

(2) Where a nouﬁcatlon has been issued under sah-sectxon (1), there shaﬂ,’ ules
the notification is in the meantime rescinded, be introduced in ths Legislafive
Assembly, as soon as may be, but in any case during the next. session of the
Legislative Asscmbly following the date of the issue of the notification, a Bill on
behalf of the State Government, to give effect to the alteration, améndment, addie
tion or omission, as the case may be, made in the Schedule specified in the notifi-
cation, and the notification shall ccase to have cffect when such Bill becomes law
whether with or without modifications, but without prejudice to the vahdlty of any’

thing previously donc thereunder : : ; .

Provided that if the notification under sub-section (1) is issued when thé Legis-
' ‘lative Assembly is in session; such a Bill shall be introduced in the Legnshtxv.

Assembly during that sess:on

Provided further that where for any reason a Bill as aforesaid does nct bec om®

) “law' within ‘si months- from the date.of its introduction in the Legislative Asser xibxy s
the._ notification shall cease to have effect on the expiration of the said penog of
t i

[
h

six montks, c ;
| §

(3) All refercnces made in this Act to the Schedule shall be consid .§1 ag
relating to the Schedule as for the time being amended in cxermsc of tre ers

"conferred by ‘this section.”. ‘
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admest o 3 kg the Schedule to the principal Act,—

(1) tor serial nur ber 8 and the entries relating thercto, the follow'ng scrial
number and the entries shall be substituted, namely :— .

“g_ Dealers registered under the Tamil Nadu General Sales Tax Act, 1959 (Tamil
Nadu At 1 of 1959) and whose annual gross turnover of all sales or all purchases

is—-

(i> Less than Rs. 1,00,000." .. .. .. . 30 60
(i} Rs. 1,00,000 or;more, but less than Rs. 2,00,000 S0 120
@iii> Rs. 2,00,000 or more, byt less than Rs. 3,00,000. 120 240
(iv} Rs. 3,00,000 cr more, but less than Rs. 5,00,000. 240 390
(> Rs. 5,060,000 or more, but less than Rs. 7,50,000. 300 360
(vDd Rs. 7,50,000 or more, but less than Rs, 10,00,000.  360. - 540
(vii) Rs. 10,00,000 or wmore, but less than 540 §00
Rs. 15,00,000.
(viii) Rs. 15,00,000 or more, but less than 600 690

Rs. 20,00,000.

{x) Rs. 20,060,000 or more 696 720 ;

.. (2) for serial number 10 and the eatries relating thereto, the following
serial humber and the entries shall be substituted, namely i—

*“10, Employer of establishment as defined in the Tamil Nadu Shops and.
Establishments Act, 1947 (Tamil Nadu Act XXXVI of 1947) who are not dealers
covered by entry 8, such employer of establishments— & _, '

(i) Where more than two, but not exceeding five 100 750
employees are employed.

(ii) Where more than five, but not more tham ten 250 _1,020.
emplayees are employed.

(i) Where more than ten employces are employed. § l:'j" ) 1,020,
. (3) in serial number 14, under the heading “Lorry, truck or bus”, . in

celwna (2), againsi item (i), for the figure “300", the figore “156” shull  be
substituted. .

T u ) (By Order of the Governdr.). . .

e L ‘ M. MUNIRAMAN;

Lo

a Secrerary to. Government, Law Depsriment..
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